IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
——=a iy LU ANY LAW TRIBUNAL: NEW DELHI

COURT-VI
IB-1105/ND/2019

IN THE MATTER OF:
Mr. Probir Kumar Roy Chaudhary «.PETITIONER

Vs, :
M/s. SPML Infra Ltd. : ...RESPONDENT

Section
Under Section 9 of IBC Order delivered on 12.09.2019

Coram:

SHRI. P.S.N. PRASAD, HON'BLE MEMBER (JUDICIAL)

DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

Present: = Mr. Bhaskar Subramanian, Advocate for operational-creditor
Mr. Ritin Rai, Sr St. counsel, alongwith Mr. Samrat Sangupta,
Mr. Udayaditya Banerjee, Mr. Debayan Ghosh and
Ms. Sachi, Advocates for applicant
Ms. Anannya Ghosh, for IRP, Ms. Shubha

ORDER

Counsel for the operational-creditor and counsel for the corporate-
debtor and counsel for the IRP are present. Corporate-debtor has moved a joint
application wherein it is stated that the operational-creditor acknowledges the
receipt of the dues received from the corporate-debtor towards full and final
settlement by the corporate-debtor to the operational-creditor. The application
filed for withdrawal of the matter is taken on record. The counsel for IRP has also

consented and IRP has submitted that certain efforts are made by IRP in the

matter to’'pursue the parties to settle the dispute.




Counsel for the corporate-debtor also undertakes to make payment to IRP
the costs and expenses in the matter. The matter is dismissed as withdrawn.
Having regard to the above the insolvency proceedings have come to an end.

Dasti is allowed.

(P.S.N. Prasad)

(V.K. Subburaj) Member (J)

Member (T)
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